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IN HHE. CENTRAL ADf.aNlSTRATI'VH XJBUN.'I-

PillNCI?^ bench

O.A. No. 148/94

Nev/ iltelhi, dated the 23th March, 1994

Hon'ble Mr. N. V.Kii shn an, Vice Gh ai rm an (a)
Hon'ble Mr. B.S. Hegcfe, Member(J)

Sh .Ke she Ram Shartna
R/0 F-3/40i, Laxmi Nagar,
031 hi-110092

(By Advocate Sh, M.K.Gupta )

^ rsus

1. Union of India through
The Sec re tar^^Mini stry of Efe fence
South Block, New Delhi

2. Chief Engineer,
Vfe s te rn Conm an He adqu arte r,
Ch an idimandir, 134107.

3. Commander VVorks Engineer,
•fte fe ral S. Research Hospital,
Oelhi Can tt .,Oelhi .110010

(Sh .G. V.Sehrawat, -D.R. on behalf
of respondents)

Applic ant

Responden t-

ORLERtoRAL)

(Hon'ble Sh, N. V. Kri shnan, \^ce Chairman (a)

• Vihen the matter came up today, learned

counsel for the ^plicant states that he has been shovn, an

order passed by the nesponcbnts and he states that on the

basis of that order this ^plication has now become

infmictuous. Ebpartmental. representative has produced

before us that orcbr dated 21.2.1994 and the sane ^<7

taken on record.

In view of the submission made by the

thi s OA
learned counsel for the applicant/is treated as
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having been infrue tuous. A:cordingly it is dismissed.

(j .3 . Hegde)

f'fembe r(J)

3-^
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(N. V. Kri shn an)

Vice Gh ai rm an i i<)


